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IN THE CENIRAL ADHIN.lSIRA'riVE 'IRIBVNAL 

JAIPUR BEN::H : JAIPUR 

Date of order : 11.7.1995 

CP l'b • 18/1995 
in 

OA No, 99/1993 

. . . 
versus 

Shri v.s. S isodia. & Others 

• • 0 • 

Petitioner • 

Respondents • 

Ivlr. 113-hendra Shah, Counsel for the applicant. 

Mr. u.o. Sharma, Counsel for the respondents. 

CeRAMi 

Hon' ble Mr. Gopal Krishna, Vice Chairman. 

Hon• ble Z.1r. N.K. Verma, Adm. l"lember • 

..... 
ORDER 

( (PER HON' BLE l'.P., GOP.~L KR lSHl~, VICE CHAIRZ..·lAN)} 

Petitioner has filed this contempt petition 

alleging therein that the respondents have 

committed contempt of Court by' not implementing 

the order of this Tribm"Pl dated 18.2.1993 and 

by engaging fresh hands in service ignoring the 

petitioner's right to preferential treatment for 

the purpose of employment. The res porrlents, it 

is a11e9ed b~l the J.:•et.itioner, have ignored the 
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provisions contained in Section 25-H of the 

Industrial Disputes Act, 1947. The order of 

which wilful disobedience is claimed W·il;s passed 

in OA No. 99/93 on 18.2.1993 and it reads as 
follows :-

"Admit. Issu'= notices to respondents 
returnable on 4.3.1993. In the mean­
Whil'=,ifP.h~.,. fresh engagement of casual 
labour is to be n)Clde by the respondents

1 the claims of: the applicant,s under .... 
Section 25-H of the I.D. Act shctll be 1 

• • 

kept in view." 

2. We have heard learned counsel for the 

parties and have gone through the records of the 

case carefully. 

3. It is noteworthy that a contempt petition 

was admittedly filed by the petitioner and regi­

stered as CP No. 65/93 in res~€Ct of the order 
the 

dated 19.2.1993 pase.=.d by this Bench if!L~foresaid 

OA NO. 99/93 and it wae dismissed by the Tribunal 

on merits on 18.9.1993 as it did not disclose any 

contempt. S11bsequently, the petl.tioner alongwith 

others had filed another contempt petition which 

,.,as re9isto:red ·~s C~ l·b. 79/93 arising out of the 

oA aforesaid and the said contempt petition was 

not entertained by the Tribunal on the ground that 

it was not s i9ned by a11 the persons alleging 

contempt vide Annexure A/3 dated 29.6.1994. The 

petitioner has pleaded th:lt despite directions of 

the Tribunal iss~ed on 18.2.1993 aoo despite ser-

vice of that order, the responj.ents m3-de appoint­

~;~J..l' lll::!nts of fresh h3nds \-J ith effect from 21.5 .1993. 
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Section 20 of the Cc.ntempt vf Courts Act, 1971 

pro'\rides th:lt no Court shall initiate any pro-

ceedings of contempt, eithe.r on its own motion 

or oth..::rw ise, after the expiry of a period of one 

year from the date on Which the contempt is 

from the record that the alleged contempt was 

committed s0metime during the year 1993 itself 

when fresh hands were given ·3ppointments ignoring 

the claim of the petitioners. This contempt 

petition ha.s ~en presented on 6.1:2 .1994. The 

limit~ation for initiating contempt pr • .)ct:edings 

is ore ye·:lr frt.)m the d·:lte ~)1: (he i3.lleg·=d· commission 

of contempt. The first contempt petition in res-
.. 

pect of the same ord•:: r was dismissed by this 

Tribrlnal on lB .-2.1993 on rrerits as it failed to 

disclose any· conl:empt at a.11. The second contempt 

as oo ing defectii.Te since it did n·:>t b=:ar the sign-

atures of the P·~titioner 3.nd otlv~rs. 'file petitioner 

has failed to di:=clos~ the detail.:: of fresh hands 

are ~.ragu~ and incomprehensible. We find that the 

earlier contempt .r:~~~titions having been dismissed 

by this Tribunal, th•? present contem1..:•t petition 

on the same subject in respect of the S·3m~ order 

is not rrilintainable and i·t is also hit by the b3-r 

of limitation. 

• • • 4 •• 



•> I i' 

1 

- 4 -

4. In vie\.'11 of the above discuss ion, this 

contempt petition fails and is hereby dismissed. 

5. No order as to costs. 

~'~~ 
( N.K. VERMA ) 

NEHBER (A} 

cvr. 

Cfb..~RN 
(GOP.Z1.L l::R LSHNA) 
VICE CHAIRI1l-\ N 
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